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Board submitted a comprehensive report 
which was made available to all the Small 
Industries Servke Institutes. 

Remolal of Controls from Basic 
Consumer Industries 

*208. SHRI A. SREEDHARAN: 
SHRI K. LAKKAPPA: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased to 
state: 

(a) the names and number of basic 
consumer industries in respect of which 
licensing controls have been removed by 
Government during the last three years; 

(b) whether Government are cansidering 
to remove the licensing control from basic 
consumer industries like sugar, cloth and 
cement; and 

(c) if not, the reasons therefor? 

THE MINISTER OF INDUSTRIAL 
"DEVELOPMENT, INTER,NAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): (a) A list of the industries 
delicensed since May, 1966 is laid on the 
Table of the House. [Placed in Library. See 
No. LT-1409/69l. 

(b) and (c). The cement industry has 
already been exempted from the Licensing 
provisions of thc Industries (Development 
and Regulation) Act, 1951. There is no 
proposal at present under consideration of 
Government for similar exemption of the 
textile and sugar industries. The question 
of further delicensing, if any, will be 
considered after examination of the Report 
of the Industrial Licensing Policy Inquiry 
Committee, which has been received only 
recently, has been completed and Government 
has taken decisions on its recommendations. 

Scheme for distribution of Scarce 
categories of Steel 

·209. SHRI MANIBHAI J. PATEL: 
Will the Minister of STEEL AND HEAVY 
ENGINEERING be pleased to state: 

(a) whether Government propose to 
have a new scheme for distribution of scarce 
categories of steel; and 

(b) if so, the details of the scheme? 

THE MINISTER OF STEEL AND 
HEAVY ENGINEERING (SHRI C. M. 
POONACHA): (a) and (b). The procedure 
for distribution of scarce categories of steel 
is at present under review of Government 
in the light of the experience of the existing 
system which has been in vogue since 
May, 1967. 
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Setting up of industries in 
Mabarasbtra State 

1201. SHRI K. M. KOUSHIK: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
state. 

(a) whether the recommendation of the 
State Government is necessary even for 
private sector for the grant of a licence to 
set up an industry; 

(b) the number of industries that have 
been permitted and licensed to be located 

in the State of Maharashtra during the 
last three years (private and public sectors 
put together); and 

(c) the location of such industries which 
have been set up or are proposed to be 
set up? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): (a) Yes, Sir. 

(b) 294. 

(c) Details of all the licences issued 
including the location of the proposed 
undertakings, wherever indicated, are publi-
shed in the Weekly Bulletin of Industrial 
Licences, Import Licences and Export Licences; 
The Weekly Indian Trade Journal and the 
Monthly Journal of Industry and Trade. 
Copies of these publications are supplied to 
the Library of the Parliament. 

New Railway Lines in Rajasthan 

1202. SHRI N. K. SANGHI: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) what new railway lines both Metre 
Gauge and Broad Gauge will be laid in 
Rajasthan during the next three years; 

(b) in case of any expansion of new 
lines, how many kilometres will be laid during 
the next three years separately in Broad 
Gauge and Metre Gauge; and 

(c) whether there is any proposal of 
converting the existing Metre Gauge lines 
into Broad Gauge and, if so, how many 
kilometres and on what sections these are 
proposed? 

THE MINISTER OF RAILWAYS 
(DR. RAM SUBHAG SINGH): (a) to (c). 
Railway development is not based on any 
statewise or regionwise concepts but on 
overall development considerations in the 
national interest. Due to paucity of funds 
the construction of only a few new lines 
justified on defence or top priority develop-
ment considerations and the conversion of 
only a Cew heavy traffic density sectio.lS 




